
     

  

    

       

 

    

 

    

      

     

         

       

  

      

   

          

         

          

         

          

          

         

   

   

       

     

    
   



           

          

           

            

         

        

       

   

            
          

           

           
          

           

               

          

          

          

      

             

           

           

          

           

             

          

          

 

     

         

         

    

         

    

   



            

      

         

      

  

          

          

       

          

        

          

          
   

          

         

           

          

           

          

         

           

          

     

   

   

         
         

          

        
       

 

             

         

           

         



           

      

             

            

         

           

     

            

           

              

     

           

         

    

            

       

          

             

        

          

             

           

  

 

    

           

       

             

     

           

              

         

         

    

   



15. At least 3O clear days before tl:e date fxed for heating, Petitioner to

serve the notice of hearing of Petition upon the Ollicial Liquidator,

High Court, Bombay pursuant to Section 230(5) of the Companies Act,

2013. The Tribunal is appointing Chattered Account, M/s Gondalia &

Mandviwala, wittt remuneration of Rs. 50,000/- for the services lf no

response is received by the concerned Tribunal from Ollicial

Liquidator within 30 days it may be presumed that oflicial Liquidator'

High Court, Bombay has no objection to the proposed Scheme as per

Rule 8 of the Companies (Compromises, Arrangements and

Amalgamations) Rules, 2016

16. The Applicant to serve the notice upon the concemed Registral of

Companies, pursuant to Section 230(5) of the Companies Act, 2013 as

per Rule 8 of the ComPanies (Compromises, Arrangements and

Amalgamations) Rules, 2016. If no response is received by the

Tribunal from the Registrar of Companies within 30 days ofthe date of

receipt of the notice it will be presumed that Registrar of Companies

has no objection to the proposed Scheme as per Rule 8 of the

Companies (Compromises, Arrangements and Amalgamations) Rules,

20r6.

17. The Applicant to serve the notice on the concerned Income Tax

Authority within whose jurisdiction the Applicant Company's

assessment are made, pursuant to Section 230(5) of the Companies

Act, 2013 as per Rule 8 of the Companies (ComPromises'

Arrangements and Amalgamations) Rules, 2016 If no response is

received by ttre Tribunal from the Income Tax Authority within 30

days of the date of receipt of tlle notice it will be presumed that Income

Tax Authority has no objection to the Proposed Scheme as per Rule 8

of the Companies (Compromises, Arrangements and Amalgamations)

Rules,2016.

18. The Applicant to file an alfrdavit of service of the directions given by

the Tribunal not less than seven days before the date fixed for the

holding of the meetings artd do report to this Tribunal that the

direction regarding the issue of nouces have been duly complied with'

V. Nallasenapathy, Member ('IJ B S'V Prakash
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